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LA09 

BEFORE THE HON'BLE NATIONAL GREEN TIRBUNAL 
ORIGINAL APPLICATION No, 225 OF 2022 

IN THE MATTER OF: 

NITIN DHIMAN 

STATE OF PUNJAB & ORS 

VERSUS 

LUDHIANA 

...APPLICANT 

ADDITIONAL REPLY ON BEHALF OF MUNICIPAL CORPORATION, 

IT IS MOST RESPECTFULLY SHOWETH: 

..RESPONDENT 

That undersigned is currently working as Commissioner, Municipal 

Corporation, Ludhiana & thus filing the reply on behalf of respondent no.3. 

That this Hon'ble Tribunal vide order dated 20.04.2023 had directed: 

"5. Respondent no. 3-Municipal Corporation, Ludhiana and respondent no. 

4-District Magistrate, Ludhiana are directed to fle additional replies 

specifically mentioning (i) compliance status of all the three CETPs, (i) 

compliance status of all the dyeing units connected with the CETPs, (ii) 

compliance status of all the 54 dyeing units which are not connected with the 

CETPs, (iv) present status of the dyeing industries connected with CETPs 

which were previoushy found to have connected their dyeing units with main 

sewer of the Municipal Corporation, Ludhiana, (v) nunber of dyeing nits 

which are connected with sewer of the Municipal Corporation, Ludliana 
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and (vi) where the industrial efluent afier treatment by CETPs is 

discharged. The information be given in tabuar form which shall inclhude 

status of all dyeing units setup in Ludhiana." 

3. That in lieu of the aforesaid directions nassed by this Hon'ble Tribunal vide 

order dated 20.04.2023, the reply with regard to the specific queries raised 

UBLIC 

by this Hon'ble Tribunal are as follows: 

As per the report received from Puniab Pollution Control Board, 

MoEF&CC vide notification no GSR978E dated 10.10.2016 has 

prescribed Sector Specific Standards for discharge of effluent for the 

textile industries viz pH. Colour. SS. TDS, BOD, COD, O&G, T.Cr, 

Sulphide, SAR, Amm. Nitrogen (as N). The compliance status of 

three CETPs is as under: 

CETP 50 MLD: 

It was observed that earlier the CETP was not achieving the TDS 

parameter. However, now it has been duly complying with the 

MOEF&CC standards as per the last monitoring report carried out in 

the month of April, 2023. 

CETP 40 MLD: 

It was observed that the CETP was partially compliant with the 

MOEF&CC standards except BOD and TDS parameters as per last 

monitoring report carried out in the Month of April, 2023. However, 

in the month of May 2023, BOD has been reported as 34 mg/l, 

whereas it was 18 mg| during March, 2023 against the MOEF&CC 

standards of 30 mg/1. It is further submitted that the Board is 

continuously pursuing the SPV of CETP, for resource management to 

reduce the TDS at source. The MOEF&CC, while disbursing Grant 

in-Aid to SPVs of 40 MLD & 50 MLD CETPs has directed to achieve 
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sgd No.14672 Ravind 

ii. 

the stringent standards of BOD 10 ng/l as well as for other parameers 
so as to util1ze the treated efluent of CETPs onto land for irrigation. 

Department of Water Resources and Soil Conservation has been 

requested to prepare the schenes for utilization of treated effluent for 

onto land for irrigation. 
CETP 15 MLD: 

It was observed that the CETP had been partially compliant with the 

MOEF&CC standards, except TDS as per the last monitoring carried 

out in the month of April, 2023. Earlier, the CETP was not achieving 

the results and has now carried out remedial measures including up 

gradation of CETP. The Board is continuously pursuing the SPV of 

CETP, for resource management to reduce the TDS at source for 

which opportunity of personal hearings were given to SPV as well as 

ndividual members. Trials are undergone to replace salt based dyeing 

Jlechniques with enzyme based dyeing processes to reduce TDS 

content at source. The MoEF&CC vide its letter dated 18.03.2016 has 

directed M/s Bahadurke Textile & knitwear Association Limited to 

initiate the CETP based on conventional treatment system in phase-1 

with adoption of ZLD in Phase-2 for which the association will apply 

to MOEF&CC at a later stage as an up- gradation case. The Punjab 

Pollution Control Board is perusing the SPV to adopt the ZLD scheme 

after getting the required permission/approval from MoEF&CC. 

It is submitted that as per the reports received from Punjab Pollution 

Control Board, all the member units are now discharging their 

industrial and domestic effluent to their respective CETPS through the 

dedicated conveyance system. Hence, their treatment of these member 

units is being imparted at the CETP only. 
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Regd No.1 

It is further submitted that the Municipal Corporation Ludhiana 1S 

monitoring their activities to ensure that these units may not discharge 

ther untreated effluents throueh Municipal sewer or directly into 

Buddha Nallah. It is also pertinent to mention herein that a Joint 

Surveillance team of Municipal Cornoration and PPCB has been 

Carrying on night surveillancelodd hours is also being carried out. In 

case of any violation sewerage connection of the violating units are 

disconnected and further action is then taken by Punjab Pollution 

Control Board. In one inspection by the Joint Committee dated 

13.04.2023, one dyeing unit was found disposing of its commercial 

effluent into the domestic sewer of Municipal Corporation, resulting 

which the connection of the said violating unit was disconnected and 

Punjab Pollution Control Board was duly informed to take action 

against the said violating unit as per laW. 

That the status of dying units as per the reports received from Punjab 

Rollution Control Board, the units which are not connected with the 

SETPs but falling in the command area of the sewerage network 

falling in the jurisdiction of Municipal Corporation, Ludhiana are as 

under: 

There are 12 large scale units. Out of which 09 are complying and 03 

non-complying. 

There are 26 dyeing units located at Industrial Area A. Out of which 

16 are complying and 07 are non- complying and rest 03 have been 

closed permanently. 

There are further 16 scattered dyeing units, out of which 12 are 

complying, 02 are non-complying & rest 02 have been closed 

permanently. Punjab Pollution Control Board has initiated appropriate 
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RY PUP 

iv. 

Reod No 14672 
Ludhiana \Exp. Dt.:23-09-2024,) 

OF 

vi. 

action for the violations observed fomn the above units. The detailed 

list regarding the non-complying units has been received from Punjab 

Pollution Control Board and Municipal Corporation Ludhiana S 

initiating action as per rules. 

That the Government of Puniab. Department of Science, Technologies 

and Environment vide letter no 1s94066/1 dated 10.10.2019 has 

ISsued directions U/s 5 of Environment Protection Act, 1986 to the 

Municipal Corporation, Ludhiana to disconnect the connection of 

Industries from Municipal sewer once connection to 

conveyance system is achieved. In compliance with the directions 

received from Punjab Pollution Control Board, the Municipal 

Corporation, Ludhiana has disconnected the sewer connections of the 

member units of dyeing CETPs from Municipal sewer and the same 

has been informed to PPCB vide letter no. 66-PS/D dated 03.0S.2023 

(Annexure-A). 

CETP 

That the contents of this corresponding paragraph have already been 

replied in point ii. Hence, are not being repeated herein for the sake 

of brevity. 

It is submitted that as per reports from PPCB, all the CETPs are 

discharging the treated effluents into Buddha Nallah leading to River 

Sutlej. 

4, It is submitted that Municipal Corporation Ludhiana has been assisting 

Punjab Pollution Control Board, in controlling surface water pollution, 

which is the nodal agency to control and prevent pollutionin any water 

body. The Municipal corporation Ludhiana has always been diligent and is 

acting as per notification/regulations by this Hon'ble Tribunal. It is also 

submitted that Municipal corporation Ludhiana has always been compliant 
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VDIA 

to the orders and direction issued by Hon' ble Tribunal. 

VERIFICATION 

Verified at of the 

the above reply in so far as thev relate to factual position are true upon the 

information derived from the official record and in so far as they relate 

I Know the Deponent/executant and he/she has signed in my preseng 

DATE: 

day of 

to the legal submissions are true upon the advice received and believed byme 

0 be true. Rest is by way of submissions before this Hon'ble Tribunal. 

PLACE: LUDHIANA 

DEPONENT 

2023 that the contentsof 

Certified that the affidavit SPA/GPA bas 

been read over & explainsd to the deponent/ 

executant who seemed corectly to under stand 

the same at the iire ngkina ahoe there of 

Signature Atested 

NOTARY PUBLIe 

25 MAY 2023 

DERONENT 
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